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IN THE CENTRAL ADM%NIST?ATIVE TRIBUNAL, HYDERABAD BENCH -~

AT HYDERABAD. . e
. e . -‘.-:’ ! -?fi%'," 1
| L \
iO.A.No.619/1995. T
- | y ‘ “l' L""‘
) Date of decision:21-1-199G, D
e ,;;‘
Betvween: | -
| 2 :
B, Suryanarayana RaDr Applicant. ‘544
andg ‘ PR

-

|
1. The Union of India represented Ly the
Rew~p&any -Devattment of Posts, Dak Bhavan,

‘ . | : )
2. The Menber (Personnel) Office of the Director-General,
T S AT 90gt3&|Dak Bhavan, New Delhi.

The Cnief,Postmaster|General, A.P.Circle, hyderavau svuuuas

4, The Postmaster Generél,'ﬁyderabad Region,

TTerd mvmbad GOO00T . i Regpohdents.

Coungel for the applicagnt: 2ri J.V.Lakshmata Rao.
Counsel for th Ong L Svi TV .Y.S.Murthy.
i € responasuvoigll NLRIDEVATAG.
CORALM : |
|

Hon'ble Nri R. ﬁangarajan,ﬁember (2}

Fon'ble sri B.SéJai Farameshwar, Member (J)

| —
| JubeMEMT. - -

| - . ™ e ssad e Mambor (M) -

Tl Mt T R ¥ atrsTimana Rao and

Sri FLV.S.S.Murthy forlthe arplicant and Sri N.R.Devaraj

for the respondents. | .
A |
The aprplicant in this 0.4., while worlking as

Inspector of Post Offices was compulsorily retired

trom‘service on 1-11-1971. He was reinststed %ﬁ%ﬁﬂ

T -

g |




with back wages witn ettéc» from 20-4-19Y88 as per the

How ‘ble. — .
Judgment of the,High Court in his favour. The apprlicant

| o E
was pald all the back-wages from 1Y71-1988. The pericg
. | ~ on- -
from 1Y/1 to 1988 was also treated asiﬁuty. The onliy
| 3
grievance ot the applicant in this O.A., is that he
|

snovld also beeen promoted to higher grade on Par with

. |
his ® ® juniors in view Fr nis reinstatement in 1988
i .

| .
and that he also be paidiback-wages, treating the period

|‘ - - s - sea a0, R, 90.
|
Trls O.A., is tited praving for directions

to the responaent¢ to conaldcr the promotions due to him
during the period rrom lhll—13t¢ T S

review DPCs for the pur pose and promote him notionalily to

the next higher calires of the AssilstaNt 3updt. o rFost

Oftices, PSS Group 8, Junior Class I, Senior Class I

| N . , N
witn eftfect from the date/dates his next juniors were
promoted with all conseguentiad Eenumwc??uu Els e e

| .

. | . _
benerits such as paymellt OT arrears due, revision of pension,
|
Degtn-cum-Retirement Gr%tuity, encyshment of lLeave etc..,

witn interest at 18% per ahnum.

) P

following was subhitted by the learned counsel for the

respondents, under instructions foém his clients.

1) 1Ne applilaiic 1i@o wowes pame — o

Tight!from 1971=--1988
|
| ‘
ii) The p?riod from 1971 to 1988 had already been

|
treatzd as duty.
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i11) The case of the applicant for further promotion
! | , -~ could not ”
e et o . : " . T
on the basis of his representation éﬁﬁﬁﬁﬁ{ e

finalised Le in the meantime the O.A., had.
| N
beenlfiled|and hence the whole issue abated. .
Furt?er heisubmits that the promotion of the
applicantito the higher grade/gra&es will be
|

| N
considéreq on par with his juniors in

accorﬂan¢% with the rules if he is found fit

|
- paye*ti~n bv the Review DPCs., and

hisggﬁﬁg_in the promoted grade/grades will

be fixed bn par with his juniors.
|
|
This i8 spbject to the recommendations of

His pay on notional promotion to the higher
|

. fem LW~ Firet instalice.
|
iv)

|
Grade/Gr?des will also be fixed notionally

|
on par w%th hig juniors

i .
of theé qast notional pay drawn by him as he

0]

haé\alr%ady heem. retired from service.

| .
in viéw of the' above submissions of the respondents,
| s . -
no further orders/directions are necessary as the res-
| - . . -
pondents themselves are willing to comply with the

e |
request madé by the applicgnt in this O.A.
| | .
We make i% clear that the abpgf submigsions made by
the respondents should be complied/within five months

We

“from the date bf reéeipt of a copy of this Order.

| .
. . |
wé%i;glso make| it clear that the applicant is not
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entifled for gratuity or legve encashmenti?r any interest

|
the t:.me of retirement as the payment of gratu:.ty, payment

of leave encashment etc., are/one time beais WM

The C.A., is disposed of noting the submissions

of the respondents. No cests.

/E /\,\,\_%/‘N v ~ ”’é
—
B.S ,JI%I PARA“‘ESrMAR, . R.RANGARAJAN,
Member (A)

Meﬁber (7 )

9

Datzla : 21--1=1998.

L . l 'L,,u‘
‘Dictated in open Court. If AT

/ SS88.



DA, 619/95 |

Copy to:-

1.

2,
.3..
4.
S,

srr :
l

i

i .
The Sscretary, Depaﬁtment'of Posts, Dak Bhavan, New Delhi,
The Member (Psrsannal), 0/e The Diresctor Genaral, Department
of Posts, Dak Bhavan, Naw Delhi, . ‘

The Chief Pestmaster Gengral, A,P.Circle, Hyderabad.
The Postmaster Ganqral, Hyderabad Regien, Hyderabad,
Cne copy ta‘Hr. J.#.Laksﬁmana Rap, Advocate, CAT., Hyd,
One cepy to Mr, T.Q.U.Soﬁurthy, Advocate, CAT., Hyd,

Ona copy toeMr. N,HLDevagaj, Sr.CG5C., CAT., Hyd,

One copy to D.R.(RP. CAT., Hyd.
l I

Nne duplicate. l '
i i
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